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Original Application No, 207 of 1992

Jagdish Miktex e eousrriont Applicant
-Versus
Union of India & otherls =====—= Respondents

How' ble MI, Justice vi.c srivastava, ViLC
Hon'ble o oo 54 oaiaks
( By Hom, Mr, Jstice U,C, Srivastava, V.C,)

This application has been filed against the d;‘rde‘r dated
85;65:89 passed by the Chief works Manage} (Kaétmik) in
com_pliance with. the’orde‘r dated 1015':9.]. p_assed by
the cChief Manager Iy @ -Kﬁi*}\%éiﬁ@’orakhpl} through which
service of the applicant for the period between 185,90

to 31,10,90 was declared as Dies Non by the m:.bsake;‘

committed by the office, wh& feti;rérg the applicant gn

N\

17,5,90 taking his date of birth as 15,232 inste-
63 of retiréng on 31.10.90 on the basis of High school
certificate, It was pleaded by the applicant that he
was appointed gmrinitially as casual_ lsbour (Khalasi)
in the yeair /1.954, The }eti;:ement o;:ée} of the applicant
was ﬁ‘@'gs'e'é@ by the ;c'gspondents and that is why he conti-
nuegto remain dn sefvige but during the ° peﬁ:'iod the
applicant was out-of service in this mannei] , &he vsal_a;ry
was not paid #a%kew and that is why he has app;:gached
the Tribunal |,
2‘-: The ;respondents have opposed the application
and have pleaded that the date of birth of bhe appli-
cant was recoided on the‘basis of physical appeérance
he was retired by méstgkege on 1751;_5?;90 but, when the
mistakes was @etected bh was taken back .in service
and allowed to contimie and the pe}_-iod dui-ing which

he remaiﬁfﬂlt of service was treated as Dies Non,
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2?; As the applicant was ‘w&;congly retired £ rom seriice
and when the mistake( was deeet ed- ¢ the same was rectified

and the applicant was again allowed to contimie i
be due to

camngt /fmade to suffer dMCLISCALY tHE mistaked on the part of
S A ) O

The applicant

the respondents and he can not be deprived{ all the sal§iy
as such this application is éllowed arfd +He respondents are
directed to pay salai:y for the, same period which has been
t;:eated as Dies Non within a pe;'r;iod of 3 months £rom the date

of communication of this order . No order as to costs),
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r (a) Vice=Chaimman

Allahabad
dated 231,393
do’,s.)



